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1 |31-5-94 Heard Shri QZP.Dhalsanant,learned ijig;”/
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counsel for the applicant. The brief facts |-
leading to this application are that on the

i
applicant's husband's appeal the Rallway Boardj@i}”
{

order of
substltutlng theépunlshment of compulsory

passed orders removing him from service ?ﬁ;ﬂi%ﬁ* Q‘/Lxﬂjx

retirement passed earlier, The husband of the |

{
: . : | Fegeloan
applicant filed an application before this | .

Bench in OA No.11/89 against the above order

ancd by judgment dated 9.11.1990 this Tribunal

quashed the order of removal passed by the

Railway Board with direction that the appllcan’

would Dbe at liberty to raise the contentions

i

Ar4 before the Railway Board. In the meanwhile ionﬁ?k
\ - !
|
1

C&~//”” fﬂj% the agpplicant's husband. superannuated on
|\

31.7.1990, The Railway'Board processed the

disciplinary proceedings and decided to releaée

i
the provisional pension and pay from the dayex
also decided

O f supexannuatlan and/the intervening period from

the date of removal to the date of superannuation
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as deemed suspension and paid 50% subsistence allowanc e
for the period. This was done by an order dated 9,2,1991,
- The applicant's husband expired on 4,12.1991. In view

death of the - -
of the[applicant's husband, the Railway Board dropped the

~”_m$ww“‘ .| disciplinary proceedings against him anc¢ directed that
§ - the retirement benefits be settled according to CPO/GRC's
‘Confidential letter No.LCPO(G) /AOnAPM/447/Pt.IT 4t.19.6.92.

'He was treated as retired from service on superannuation

with effect from 31.7.1990. The grievance of the wife in
this appliéation is that till now she has not received

the retirement benefits and pension. To this effect she

, 'has made a representation before the Deputy C.P.0.(Gaz.),
‘S.E.Railway, vide aAnnexure=4 dated 12.10.1995. There is also

‘a letter annexure-2 addressed by the D.R.M.(P), Khurda Road,

1dated 25.11 .1994 to the F.A. & CvoO.(P@ﬂSiOH) 'S.E oRail‘h’ay'

| .
iGarden Reach, Calcutta-700 043, who is respondent No.4 in

I

fthe Original Application, highlighting the entire background

\of the case and also annexing all documents and instructions

|

¢in this regard. shri Dhalsamant, learned counsel for the
;e . .
‘applicant, says that so far this letter has not been

ﬁacted upon and the applicant has not received the retirement

benefits which she sought for.

; %' This application can be disposed of by giving a
¥ \ﬁi beu'table direction to respondent No.4, the F.A. & C.A.O.(Pen=
élan), S.E.Railway, Garden Reach,Calcutta~700 043, I

accordingly direct the Respondent No.4 to focus on Annexure-=2,

2 &he letter of the D.R.M.3Khurda, dated 25,11.1994 which

contains all the necessary documents, for:payment of

e TS

tirement dues to the family of lateM.P.Mohapatra, ex-Head-
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master(Gaz.) and dispose of the claim of the applicant
within a period of 60(sixty) days from the date of

receipt of .a copy of this order. A copy of this order

along with the copy of the Original aApplication will
be despatched to Respondent No.4 for compliance with

the direction of this Tribunal,

The Original application is disposed of.
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